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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO.-  55 OF 2026 

IN THE MATTER OF: 

Pratap Chandra Mohanty     …. APPLICANT 

VERSUS 

State of Odisha and Others    …...RESPONDENTS 

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF APPLICANT 

IT IS MOST RESPECTFULLY SHOWETH 

I, Pratap Chandra Mohanty, aged about 46 years, S/o-Sunakar Mohanty, 

At/Po- Talasanga, Patkura, Dist- Kendrapara, Pin- 754213, do hereby solemnly 

affirm, and declare, that I am the Applicant in the above mentioned Original 

Application and I am fully conversant with the facts and circumstances of the 

case and therefore competent to swear this affidavit. 

1. That the present application filed by the Applicant challenging the illegal 

extraction of Morrum and Laterite stones from various plots under Jatani and 

Khordha Tahasil of Khordha District. That the Mining mafias in collusion with 

Government Officers are also illegally extracting minor minerals from 

Government forest lands. Further so as to execute the illegal mining, the mining 

mafias cleared number of valuable trees from the mining plots. It is further 

stated that the mining mafias have mined the minerals from more than 113 acres 

of land as on date and the concerned authorities are not taking any action in 

order to protect the minor mineral and valuable trees. That the quarries are being 

operated illegally without any Environmental Clearance, Mining Plan, Lease 
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agreement, Consent to establish and Consent to Operate from the competent 

authorities.  

2. That the Present application has been filed by the Applicnt alleging illegal 

laterite and morrum mining in the below mentioned places. 

3. That on dated 02/02/2026 the Applicant through his counsel filed one RTI 

application before the SEIAA Odisha asking for certain information’s, in reply 

to the RTI application SEIAA authority responded on dated 27/02/2026. Copy of 

the RTI response dated 27/02/2026 is annexed here unto as ANNEXURE-1. 

4. That the Applicant has sought information regarding “Whether any 

environmental clearance has been granted for extraction of Morrum and Laterite 

from Jatani and Khordha Tahasil under Khordha District from 2025 to till date.” 

That in response to the above query SEIAA authority responded saying “Four 

nos. of EC have been granted in Khordha Tahasil under Khordha District and all 

the information is available in the Parivesh portal.” That from the above 

mentioned response of the SEIAA it is clear that the NO environmental 

clearance has been granted for morrum and laterite stone mining from the 

present site in question.  

5. It is further submitted that as per the information provided by the SEIAA Odisha 

it is evident that no environmental clearance has been granted under Jatani 

tahasil of Khordha district for morrum and laterite mining and the same suggests 

the present mining is completely illegal. 

Tahasil Mouza Khata No. Kissam 

Khordha Nial 299 (Plot No. 775 and 

780), 296 (Plot No. 329) 

Gochara 

 Tangiapada 327 (Plot No. 156) Gochara 

 Aranga 336(Plot No. 6) Gochara 

Jatni Madhupur 232 (Plot No. 492) Chhota 

Jungle 
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6. That in view of the RTI response dated 27/02/2026 received from SEIAA 

Odisha it is evident that the present mining is completely illegal and no 

environmental clearance has been obtained from the SEIAA which needs to be 

taken prior to mining operation. 

  Bhubaneswar     By the Applicants Through 

  16/03/2026         

ADVOCATE 
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STATE OF ODISHA AND OTHERS.... 

Verified on this 

I, Pratap Chandra Mohanty, aged about 46 years, S/o-Sunakar Mohanty, 
At/Po- Talasanga, Patkura, Dist- Kendrapara, Pin- 754213, do hereby solemnly 
affirm, and declare as under: 

Įdentified By, 

'Advocate 

HS .OF 

VERSUS 

1. That I am the Applicant in the above mentioned Original Application 
and I am fully conversant with the facts and circumstances of the case 
and therefore competent to swear this affidavit. 

* GO 

2. That I have read over the contents of the accompanying affidavit and the 
same is true and correct and is drafted on my instruction. 

AFFIDAVIT 

VERIFICATION 

L6-Atey 26O26. 

ine apOVe named 

APPLICANT 

duly identified br Srt... 

contents of the abOve affidavit are true and correct. No part of it is false 
and nothing material has been concealed there from. 

RESPONDENTS 

Jenonent(s) 

16 MAR Zuo 

Acvoc::e. Ëiubanefwa 

Pratap 

Notarv, & 

on oath the contents of this 
affidavii 

..2026 at .! 

clandra nohaas? 
DEPONENT 

P that the 

pratap ciante Mlait 
DEPONENT 

JAGANIAEAYA RAURAY/ 

are true to the bėst of his / her / the REGD. NOSeN-862012 
knowledge and beliet 

BHOBAJEWR 

ob Mp791217 
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